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FINANCE DEPARTMENT
Mantralaya, Mumbai 400 032, dated the 20th December 2010

, NOTIFICATION
MarnanrasuTia VALUE Anped Tax Aci, 2002.

No. VAT. 1510/CR.109-A/Taxation-1.— Wherecas, the Government
of Maharashtra is satisficd that circumstances exist which render it
necessary to take immediate action further to amend the Maharashtra
Value Added Tax Rules, 2005 and to dispense with the condition of
previous publication thercofl under the proviso Lo sub-scetion () of

section 83 of the Maharashtra Value Added Tax Act, 2002 (Mah. 1X
of 2005).

Now, therefore, in excrcise of the powers conferred by sub-seclions
(1) and (2) read with the proviso Lo sub-section (4) of scction 83 of
the said Act, and of all other powers enabling it in this behalf, the
Government of Maharashtra is hereby, makes the following rules
further to amend the Maharashtra Valuc Added Tax Rules, 2005,
namely (—

1. ia} These rules may be called the Maharashtra Value Added
Tax iThird Amendment) Rules, 2010.

(6) They shall come into force with effeet from 1st January 2011.

2. In rule 54 of the Maharashtra Value Added Tax Rules, 2005,
in clause {/), in sub-clause (i), for the portion beginning with the

‘words “import licence” and ending with the words “Duty Free

Replenishment Certificate” the following shall be substituted,
namely —

“items covered by entries 3 and 41 of the Notification issued
under entry 39 of SCHEDULE ‘C’ appended to the Maharashtra
Value Added Tax Act, 2002 and”.

By order and in the name of the Governor of Maharashira,

O. C. BIIANGDIYA,
Deputy Sceretary to Government.
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